a1 Written Anmwvery

(a) whether Government bave any
proposal to restart delimitation pro-
cesg following the recent cemsus; and

(b) if so, stepg taken in that direc-
tion?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) The Elec-
tion Commission hags recommended
that articles 82 and 170 (3) of the
Constitution may be umended so that
while the tots; number of seats to
various Stateg in the House of the
People ang to the various State Legis-
lative Assemblies may remain un-
altered, the origina] position of fresh
delimitation of Parliamentary end
Assembly constituencieg in each State
and Union territory after every de-
cennia] Census jg restored.

(b) Opinion of the Attorney Gene-
ral of India in the matter has been
obtained and further action would be
considereg later.

Loan Amount Sanctioned by Rural
Electirification Corporation

387 SHRI CHITTA BASU: Will the
Minister of ENERGY be pleased to
state:

(a) whether 1t ;5 a facy that upto
December, 1980 the tota] loan amount
sanctioned by the Ruraj Electric Cor-
poration (REC) was Rs 1315 crores;

(b) if so, the amount utiliseg till
date and the shortfall;

(c) the reasons for the shortfall; end

(d) what specific effortg are being
made for taking electricity to every
village in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
The Rural Electrification Corporation
has upto the end of December, 1980
sanctioned loan assistance amounting
to Rs. 131528 crores for Rural Elec-
trification Projects in the wvarious
States.
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(b) The individual schemey sanc-
tioned by the Corporation are phased
for completion over a period upto five
Years and the loan in respect of eath
scheme is disbursed in instalments
according to the phasing of the con-
struction schedule. Against of the
loan assistance of Rs, 131528 crores
sanctioneq upto the eng of December,
1980, the actual disbursement amount-
ed to.Rs. 894.09 crores.

(¢) The reasons for shortfall in
drawal of loan instalments include
non-completion of the requirements
including furnishing of ground water
certificates, organisationa] inadequa-
cieg of the State Electricity Boards
and Sub-Optima) progress in execu-
tion of projects in some States.

(d) Of the total 5,75,936 villages in
the country, 2,71,808 villages were
electrified upty, the eng of March,
1981. The remaiming 3,04,628 villages
are expected to be electrified by 1994-
95 as per the perspective plan pre-
pared by the States. During the Sixth
Plan period (1980-85), an outlay of
Rs 1881 crores hag been provided for
rural electrification which includes
Rs 1173 croreg under REC programme
for electrification of about one lakh
villages,

Proposed Sites for New Fertilizer
Plants

388. SHRI V S. VIJAYARAGHA-
VAN: Wil] the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleaseq to state.

(a) whether any final decision has
been taken about the gites where the
proposed new fertilizer plants wil} be
set up;

(b) whether there has been any
delay in taking a final decision; and

(c) it so, the reasons thereof?
THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS





